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H0N»BLE SHRI a ,V .HARIOASAN VICE-CHAt i?Maw/n\
HON'BLE SHRI K.5JTHUKU f^AR,' fCf©£R(A)

Shri TBj Pal
S/« Sh jGircJHari
y. c/, 7S, ojiA ruts.
nansaravtr Park,
D»lhf Shahdara

(N®n« far th® applicant)

Union af India, thraogh
1 , Tha Ganaral l^magar

Nartharn Railyay.
Bar#da Haysa.
Naw Oalhi ,

2. Th# Oivisianal Railway Manaqar,
Nartharn Railway "
^radabad

3 • Assistant Enqinaar'
Narthern Railway
Hapyr a• •••• "aspandarts

(BY AD\/OEATE SHRI Kj( i>ATEL)

ORDER fORAL'l

SHil A .V .HARlPASANi

N=n. app.ar.d fcr th. appiicant fr,», 24 .10 .1995
.nuards . Sine, n.ith.r th. applicant nac hi. cunaal is
pras.nt, hav. n. .ptl.n but ta di.p.,. .f thj, applic.ticn
an writs aftar galng thraugh tha plaadings in this
applicatisn and haaring tha laarnad caunsal far tha
r.spand.nta . ftpcardlngiy, u. haua h.ard tha laarnad
caunsal for tha raapandant, and haua paruaad tha plaadings
and ©thar watarial sn racsrd.

2. applicant uha uaa aarir.r in saruic. as a
casual lahourar undar tha Railuay is aggriav.d by tha
fact that ha ia n.t baing ponaldarad f.r ra.an9a9.wnt
althaugh ^ u.rfc is avallabla and psrsons
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with lBss«r length ©f service have heen reengaged .

The applicant has, tiherefere, prayed that the respenderrtic

be directed te engage hi» as a casual labour gangman,
live

accerding te his senierity in the/casual la bear

register and in preference te Juniors and outsiders ,

3 . Ths respendents in their reply have contended

that the applicant had abandoned the service , Meyeyof^

they have Indicated that according t® the standing

instructions, the name of the applicant has been

brought ever at gl.Ne.20 in the live casual lab®ur

register and that ho ueuld be re -engaged in his turn as

and when werk beceroes available in preference te

juniors and ©otsiders ,

4 , The applicant has filed an affidavit in which

he has contended that two persons junier to him,namely

Shri 3amil and Kbacheree have been re-engaged. In

reply te the affidavit, the respendents have filed

another affidavit in which it has been stated that

Shri 3ami1 and Shri Khacheree are persons whose lames

figure at 51 ,Neflk .8 and 11 of the live casual labour

register and they had been re-engaged as per judgements

ef the Tribunal in OA No .1 C33/f2( 3amil Vs .U ,0 J Jk ors .)

and OA No .163/92( Sh .Khacheree Singh Vs .U .0 .1 & ors .) .

Thoy have als© ctntondad that on# Shri 3edha had

been reinstated in service on the basis of the judgement

in OA No .1959/92( Sp 3@dha Ma .U .0 .1 Jc ®rs .) ,

5 , In tho light ®f tho facts and circumstancss

emorging frem tho ploadings and tho ©thor relovant

matorial ®n record, we find that the respendents thomselvos

have taken steps to consider the re-engagement ©f the

applicant ®n thd basis of his eligibility reckening his
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^ placeffi»nt in th» liw« casual latocur ragistsr . Tha i
narna figures at Sl.M#.20 in the live casual labeur

register and the respendents have effered t© give him

re •engagement in his turn as and uhen u©rk becemes

available in preference ta juniers and eutsiders ,

in the result, there is nothing mere te be adjudicated

in this case. The ends #f jystic® ««3dbe mat If a

directien is issued te the respondents ta engage the

applicant in hi® turn reckening his placement in the

live casual labeur registar as and uhen work becemes

available in preference te persons with lesser length

®f service and outsiders . Ordered accerdingly ,

6, The 0#^ is disposed ®f as abeve but uitheut

any erdar as ta oests , _ a

^M --"I-(K.WTHUkumR) ( A.V .HAeiOASAN)
WE:nBLR(A) VICE CHATRmN(O)
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